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COUNCIL OF STATE.
Thursdaff, 21it Manh, 1936.

The Cbundl met in the Connoil Chamber of the Council Houae at Elereik 
of the Clook» the Honourable the Prerident in tiie Chair.

. QUESTIONS AND ANSWERS.

A lLBOBD GEnSVAVOBS OF I9D1AK8 IK Z a NZZBAB.

82. Ths H onottbablb R a i  B ah a d u b  L ala  MATHUBA PRASAD
MEHROTRA : (a) Is it a fact that the Zanzibar Govemment have refused
to take action on the representation of the Government of India ?

(6) If 80 , what further action do Government propose to take in
the matter ?

Thb H onottbablb K h ak  B ah adub  Mian  Sir  FAZL-I-HUSAIN r 
(a) and (6). Govemment have recently received the views of His Majesty’s
Secretary of State for the Colonies on their representation relating to the
Clove legislation in Zanzibar and these are under consideration.

A llbqbd Opposition  of thb L ondon Chajibbb of Commbboe to thb
Z an zibar  Clovb Gbow bbs A ssociation.

83. T hb H onotjbablb R a i  B ah adub  L ala  MATHURA PRASAD
MEHROTRA : (a) Is it a fact that the London Chamber of Commerce havc» 
opposed the establishment of the Zanzibar Clove Growers Association and

. that they have recommended its abolition?
{b) Have the British Government taken any action in the matter ?
(c) If the answer to part (6) is in the negative, will Government press

the matter on the British Government ?

T hb H onoubablb K han  B ahadub  Mjan Sm FAZL-I-HUSAIN:
(a) Govemment have seen a Press report on the subject.

(6) Govemment have no information.
(c) The attention of the Honourable Member is invited to the reply just

given by me to his previous question.

A mbndmbnts to thb Govbbnmbnt of Ind ia  B ill  w hich  have  bbbn  sent
BY the Government of In d ia .

84. T h e  H onoubablb  R a i B ah adub  L ala  MATHURA PRASAD
MEHROTRA : (a) Will Government be pleased to state whether they

( 643 ) A



have Bent any amendments to the Government o f India Bill to bo inoor* 
porated in the Committee 'stago di. tke BiH <

(b) If 80 , will Qovemment be pleased to plaoe them on the table ?

The HoNOtTBABLB K hak Bahadub Mian Sm FAZL-I-HUSAIN:
(a) and (6). It ia not clear what Honourable Member really wants to know. 
It is well understood that it is not in the public interest to disclose the oorres- 
Mndenoe between the Sedietary ̂  St&te and the Cbvenaent 'df fitdikk. The 
Honourable Member no doubt »«kb in the poblie aH the attaenStiletits 
to the Bill at the Committee stage.

'6 4 4  OO0MOIL OP 8TATB. [2 1 s T  M abom  108S .

F all  in  Stsblik o  an d  PM ontrtioirs *A M if Bv Qovbbnubnt  of I n dia*

83. T hb H onoObablb  R a i BiHADtra L i l a  Mll'EfURA PRASAD 
MEHROTRA : Have Government taken any precautions in the matter o f  
the effect on India of the fall in t «  so, whui i>reO&tfti6tM t

T hb Ho noubablb Mb . P . C . TAJLLENTS : Qovemiheht have taken no 
jseoautions, nor in view of the reaMuring statement made by the Ghaaoellor 
of tiie Exohe(}aer in the House of Commons on the *7th March, 193S, do tbqf 
consider that any steps are necessary.

SHORT NOTIC® QUESTIONS AND ANSWEJ^.

T hb H o n o u b a b lb  th b  PRESIDENT : There are notices of two short 
îMioe questtons bfy Rtkja CHiazaitfar Ali Khan aiid the Itanotirab'le iKf. ftd/to- 

wardy. Has the M ^ber in chwrge any otcjedtlon 1

T he H onottbablB Mb . M . G. HALLETT : No, Sir.

T hb  H on ottbab lb  th b  PRESIDENT : You oan put those qnasliaBs.

P ostponbmhnt o r  th b  E xboution of A bdul  Quayttm and  DisrinaBANOBS
n r  K abaohi.

86. T hb H onoxjbablb R aja  GHAZANFAR ALI KHAN : (a) Is it a 
feot tha* ^ e  execution of Abdul Quawm Wiafe originally fired for Hie 4th 
March ? If so, why was it postponed ?

(b) Will Government be pleased to maike a full statement on the subject 
o f  the disturbances in Karachi following Abdul Quayum’s exeoution 7

Thb HoNOtTRABLB Mr. M. G. HALLETT : Sir, I take the opportunity 
given by this question to give the Council all the information which I have 
available regardmg the very regrettable ooeurrenoe at Karachi. It wfll f)e 
recognised, 1 think, that tte infarraation at present available consists only 
of somewhat brief telegraphic reports and that I have not the fuller details 
which we shall reeeive no doubt shortly from the distriot autkoritMs aBd from 
ihe Government of Bombay.



. I
Dealibg with the fiptt 6f tiie /Honourable Baja Sahib ŝ question

J^^aids tbe poBtpotiement of tiie exeoution, tbe following is an extraot 
from a r̂ kM-t submitted by the Ooyeroznxent of Bombay :

“ The sentonco imposed on Abdul Quayiun and the rejection of his appeals created 
oomrnunal tension in Karachi and the local press had to be prohibited frona commenting 
on the base. Abdul Quayum’s execution wal originally fixed for 4th Marcli but was post
poned two day« previously on local authoiity repcflrting that serious disttirbanoes were 

> expeot€4in€oanoction with burial iia prison ceixietery w^ich is at a considerable distance 
from the prison and suggesting tranisfer of prisoner for execution to jail elsewhere. On 
the morning of 4th March a largo Muhanimadaii crowd assembled outside the jail demand
ing to see the prisoner and threw stones at police, but were dispersed without difficulty 
aiter a Uuhi charge. Bombay Government decid^ that there were grave objections to 
the transfer to jail elsewhere aa demonstrations en rov4e were likely, whether he was trans
ferred by rail tlirough Sind or by sea via Bombay

The second part of the question asks for a general statement on the sub
ject of the disturbances which followed his execution. As I have said, I rely 
on the somewhat brief telegraphic reports received from the District Magis- 
i>rate. The first report reoeiv^ was to Hke foliowing effect:

“ Abdul Quayum executed this morning. £arly burial in selected graveyard, diataait 
:from the oity was interrupted by a Muhammadan crowd wluch swelled to 20,000 or m^re 
Half the crowd attempted to rush the body by surprise into the city with the certainty 
that there would be grave communal disturbances. The police were overpowered. 
b^iBh soldiers were then ordered to flre a6 a last resort. A detachment of about 25 men 
f̂ired nearly two rounds oaoh. The rush wae cheeked with <>asu îOB of about 2*9 deaths 

and about 87 injured. Firing was striotly limited, but numbor of oaaualties wtm due to 
density of the crowd and the closeness of t ^  ra îge. The crowd .retreated and buried the 
body of Abdul Quayum outside the oity. Situation is quiet at present but under close 
observation

That was received on Tuesday evenmg. A somewhat more detailed report 
Mceived yesterday gives the following information. That gives the time 
table according to the time at which the various events occuffed.

“ 4 A.M. Abdul Qanyum executed.
6-60 A.M, Bo<iy was sent to the eemetery two miles outside the oity.
8 a .m . The body was placed in the grave after proper rites.

A.M. FUling of grave was obstructed by Muslim orowd inflamed by oommimal 
feeling. Police were withdrawn from an indefensible position to the city.

♦-46 A.M. Military aid was invoked to prevent the rumoured parade of the body 
throvigh the city. The body was then removed from the grave against the wishes of the 
l*al|ktives and carried to the city for parade.

12-16 P.M. A frenzied crowd of about 10,000 strong using M iis and stones were inter
cepted at Chakiwarra cross roads on outskirts of city by 40 unarmed, 10 armed police, 60 
soldiers of the Royal Sussex Regiment who were accompanied by the District Magistrate 
and the Oity Magistrate. Police were overwhelmed without firing. Soldiers fired to stop 
the crowd in self-defence. The loi’go number of casualties was due to the fact that the 
soldiers were obliged to five at the closejit range at the dense mob which was rushing on 
them. Minimum force was used in a situation whit̂ h endangered the whole city. If 
riotor« had brokon through the cordon roinforeemonta from unruly elements inside the 
city would have involved widesi>read looting and attacks on Hindu population and general 
chaos. Casualties ,—this is the revised list of casualties,— Casualties '36 dead, 67 Buf
fering from major injuries and 33 suffering from minor iixjuries. Immediate arrangements 
were made for the removal of all casualties to the civil hospital, but initial removal was 
hindered by crowds stoning lorry drivers. Everything possible was done for the wounded. 
The body of Abdul Quayitm was reinterred by a section of the crowd in the original place 
at 3 o ’clock. Oity life returning to nonnal

Thftt, Sir, is all the inforauation that I have available to give to the House;
1 i^vet t.yt. there is no more, lliey :will recognise t ^ t  on such oooasioins it 
is l^ o u lt  to obtain imqiediate And detculed reports.

SHORT NOTICSB ><|URfiTI0N8 AND AN^<WERS. %iA

A9



l b s  H onoueablb  Bjlja 6HAZANFAB ALI KHAN : Are the Govern* 
ment aware that the Hindus Bud MuhammadanB jointly have issued an appeal 
to the public to raise subscriptions to help the wounded ? If so, how does 
Government explain the presence of communal feeling ?

The Honoubablb Mb. M. G. HALLETT : Sir, I have seen the fact 
stated in t^e papers. 1 am delighted to see that b o^  Hindus and Muham
madans, after this very unfortunate incident, are joining together to help the 
wounded and those who have suflFered bb a result of their being wounded.

The H oimOubable B aja GHAZANFAR ALI KHAN : Is it a fact that 
the dead body of Nathu Bam, who was murdered by this Abdul Quayum, 
was allowed to be carried in procession through the City of Karachi and that 
the funeral was attended by more than 10,000 men and there was no distur
bance of the public peace ?

The HoNOUBABiiE Mb . M. G. HALLETT : I have no information about 
that. The matter was never reported to the Government of India and I 
shall have to inquire from Bombay as to exactly what happened on that 
occasion an  ̂what precautions were taken to prevent any breach of the peace.

T he H o3s"oubable B aja GHAZANFAB AM KHAN : Will the Honour- 
aUe Member further inquire as to why the local authorities allowed a mob of 
26j000 people to collect at the graveyaid and did not take any steps to prevent 
the people from coming to the graveyard ?

The H onoitbable Mb. M. G. HALLETT : I have no doubt the local 
authorities took all possible steps to prevent any serious breach of the peace 
Mid that will probably be made clear when we get a detailed report from the 
District Magistrate and others giving a full account.

The H onoubablb B aja GHAZANFAB ALI KHAN : Will the Govern
ment please inquire whether there was any communal agitation before the 
execution of Abdul Quayum or the Gk)vemment just thought that the carry
ing of his funeral through the city would cause communal disturbances ?

The H onoubable Mb . M. G. HALLETT : Sir, I understand from the 
report that we received from Bombay that there was considerable communal 
agitation as soon as the sentence had been passed on Abdul Quayum and after 
his petitions of appeal to the Privy Council and the local Government and the 
Governor General had been rejected. That is stated in the tel^ram that I 
have here. The agitation had been going on since that date. It was some
time about the middle of February or early in February.

The H onourable B aja GHAZANFAB ALI KHAN : Are the Govern
ment aware that Elamuddin’s body was given to his relations when he was 
executed in similar circumstances, and a crowd of more than two lakhs accom
panied his funeral procession and passed through the city of Lahore and there 
was no communal distiu*bance and no breach of law and order. If £o, why 
did the Government think that this was a particular occasion where by giving 
permission to the relations they would cause a communal disturbance ?

T he Honoubable Mb . M. G. HALLETT : I am not aware of the case to 
which the Honourable Member referŝ — have not seen any detailed report o f it. 
But each case miist be judged on its merits and in the light of local conditions.

M 6  C0I7N0IL o r  BTATH. [21ST M aboh  1Q8&



Thb H onoubablx Mb . HOSSAIN DIAM : Do the Qov^rnment propoM 
^  appoint a Committee of Inquiry ?

The H onourable Me. M. G. HALLETT : The Honourable the H o im  
Member will refer to that point, I think, in the course of his speech in another 
place this afternoon.

SHORT NOTICE q u e s t io n s  AND ANSWERS. 64 7

E xeotjtion and  B urial of A bdul Quayum  and  D isturbances at  ELabaohi.

87. T he H onourable Mr . MAHMOOD SUHRAWARDY : Will the 
‘̂ Government of India bo pleased to state :

1. Is it a fact that about 70 Moslems were killed and 250 wounded by the 
military at Karachi while the dead body of Abdul Quayum was being taken 
in procession ?

2. Is it a fact that the authorities had tried to conceal the execution and 
4he burial of Abdul Quayum from the Mussalmans which caused excitement 
among the latter ?

3. Is it a fact that the authorities declined to give the dead body to the 
Mussalmans ? If yes, why ?

4. Is it a fact tliat on previous occasions of the same kind the dead bodies 
-of executed persons were handed over to the people of their community under 
-c^ain conditions and the burial took place without any disturbance ?

5. Is it a fact that the dead bodies of Elamuddin (assassin of Bajpal of 
Lahore) and of Mohamed Sidik of Kasur were given to the Mussalmans ?

6. What were the reasons why the authorities did not do the same thing 
in this case also ?

7. Whether the Hindus of Karachi were allowed to take the body of Nathu 
Ram (victim of Abdul Quayiun’s outrage) in procession through the town ?

8. The reasons why the military took recourse to sharp shooting at once 
on  the mob without giving them sufficient time to disperse ?

9. Under whose orders the firing took place ? \

T he H onoubable Mr. M. G. HALLETT : Sir, I trust that the informa- 
iian which I have given in reply to the last questdon oovej*s many of the points 
raised in this more detailed question of the Honourable Mr. Suhrawardy.

In regard to point 1, as I have said in reply to the last question, the latest 
information we have regarding the casuahiies is that 35 w ^  kflled and t^at 
67 suffered from major injuries and 33 from minor injuries, giving a total of 
135.

As regards questions 2, 3 and 4 ,1 understand from the District Maigistrate’ii 
telegram that the relatives were at the graveyard because it states in this tele- 
ffean that the body was removed from ^ere contrary to the wishes of the rela- 
Sves. I have ho doubt that provision had been made for relations to be present, 
atthebutial.
. As r^ards question 5« I have alreadv answered that in reply to the siqi* 

gplementary of the H<mourable Ghazantar Ali Khan.
I have also replied to question 7 in reply to another supplementairy.



A* TegtttSiB B' aud 9*, l! undtffAtatid thnfi sjWti&tfcM bMKme m Mriou» 
that the city magistrate, who was there, by & imtteh ord^ ad(ho]^06d 
military to ^ e  charge of the mtuation. That js in accordance with the ordi-Jwboedore. '

As regards 9 , 1 take it that the order was passed by the officer in charge 
o f  the platoon.

Thb H onoxjiuble Mr . BIJAY KUMAR BASU ; From the trend of the- 
answer we do not understand if all the persons that were killed and injured 
were Muslims.

Thb H ohourablb Mr. M. G. HALLETT : I am afraid I have no definite 
information aboiit that.

Thb HoNotTRABLB Raja GHAZANFAR ALI KHAN ; Do the Govern
ment know that there was not a single Hindu person there in the proceseddfll 
and that therefore the question of any non-Muslim being killed does not arise !

Thb H onotteablb Mr. M. G. HALLETT ; I have no information boi. 
I think it is most improbable that there was.

Thb H ohotoablb R aja  GHAZANFAR ALI KHAN : But, Sir, is tt 
not suiprifflng that the Gov^mnent should not have any infonnation on such 
m vital point ?

The H onovbable  Mb. HOSSAIN IMAJtl: Were any women and children 
killed or wounded %

Tax H0 R0 XJBABI.B Ibt. M. G. HALI..ETT : I am only quoting from a 
report in the press—a small boy was unfortunately kiUed. I have not go4 
aCQT definite information from the local autheiities.

Thb H onourable Mr . P. N. SAPRU ; Did the crowd kill any one 1

The H on ou rab le  Mr. M. G. HALLET!t: Sir, on that point again I 
have no information but certain people were burnt, including, I think, the 
hraiOTaTy magistrate and some o f  the police.

Ho»o«iun,B M». BCMMAIN IMAM : Were there Any seri*iM
injoriM InificitiM ?

HananjUBLii Sfo. M. G. MALLETT : I aw uot aware of tke •«««« 
fK t ^  ef the iojuriea. >

The Honourable Naw^̂b Kbwaja H.^IBXJLLAH of Daooa: How 
fli«ch tliQ6>aa gfv'en to the (Sroird to didpeise Wore the order to fire #as given t

TiftB H(nrouiU1>tB Ifit. ini'. 6 . ^ L L E t T  : T&6re a j ^  I cannot giv^ tb« 
«*act '^ e  bi minutes. Iliey were held ibr a oori^erablie T^ea
the situation Wame so dangerous that, as I stated, the city magistrate a&ed 
tiiie mflitary lb teik« aiotiott aiid, te In ifte’ tdegri^', aKsttoh had to b»
taken partly, if not maiH^, In DMofM’WhO Vctte enifrowwltA
by this Iwi* n«b.

OOtlKOtL or  9TATB. [21ST M arch  19851
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Muli:AUQARH MU8L1M UKIVJBBfiiTT (Alil»MDiasiiiT) BJLL.

T hb H onourable K han Bahadur Mian Sir  FAZL-I-HUSAIN  
(Education, Health and Lands Member) : Sir, t beg to m ove :

“ That the Bill further to amend the Aligarli MuHlim University Act, 1920, for 
a certain purpose, be taken into conBideration

Ab Btated by me, Sir, at the time when I asked leave to introduce the 
Bill, this iff a very simple and non-controvereial meacnre which meets the 
wishes of the entire body of the Court of the University so that the two schools 
of thought prevailing in the Court at present are satisfiied thereby. I do not 

in view of there having been no comment against this measure any
where, that it is necessary lor me to repeat the observations I made when I 
introduced the Bill. It is a very simple non-controversial measiire of one 
olMse and I, Sir, move that it be taken into consideration.

T he H onourablk  Mr . MOHAMMAD YAMIN KHAN (United Pro- 
vmces : Nominated Non-Official): Sir, I am one of the members of the 
Court of the Muslim Univtrsity at Aligarh, and I was present at the meeting 
in November last, when I saw that there was a great deal of opinion in support 
of retaining the Pro-Vice-Chancellor. It was considered by many emment 
Miissalmans who collected in Aligarh in November last that it was essential 
to have a Pro-Vice-Chancellor for the better management of the University 
affairs and for keeping up the control and discipline of the University. There' 
was, however, objection from other quarters. Some members held that the 
po«t af Pro-Vice-Chancellor was not necesoary under the present financial 
condition. As stated in the statement of objects and reasons of the Bill, thi» 
proposition was upheld by 42 against 38 votes. The present Bill does not 
abolish the Pro-Vice-Chancellor*s po&t, but it is in consonanjce with the 
wishes of both sides and the opinionB of all shades of the Mussalman public 
that Government have brought forward this measure. It gives full libwty 
to the Cotirt to have a Pro-Vice-Chancellor or not as they Ijke and as occasion 
demands. It was considered at one time, when Dr. Sir Saiyid Ross Masud 
was acting as Vice-Chancellor, that with his educational qualifications and

experience in the matter of education, it was quite sufficient to give hiOl 
the power of both the Vice-Chancellor and the Pro-Vice-Chancellor. Those 
circumstances changed when Dr. Sir Saiyid Ross Masud left the Univerdty. 
Under the present circumstances, I think that there could be no better solu
tion than what has been {ffopoaed by ĥe Honourable Member in obajg© erf the 
Bill, and I think great c r ^ t  is due to t^e Honourable Mian Sir 
fbr bringing in this measure which will stop the controversy m the Oomt 
and win give them an opportunity to act as they like whenever ally 
ooeajBion arises. I therefore mipport this Motion that the Bill be taken int!  ̂
opn^deration.

The HonourABI.B the PRBS1D£NT : The Motion ie :
“  îMikt the Bill fur^i^ to l^aeud î he AUg«i*h Mpulifn Univmity Act, 1920, for 

imin purpose, be taken into considQrc t̂ion

Hie Motion was adopte<l.
Clause 2 w$.s (̂|de() to the Bill.

1 wiMi added t  ̂ the Bil).
The Title and Preamble w r̂e added io  the Bill.

( « e  )



Thb HoROtirKASLs Kb Av  BAKAMnt Miah S n  FAZL-I*HU8AIN: 
Bir, I beg to m ove:

“ That the BOl be paaeed. ’* :
The Motion was adopted.

400 OOOHOU. 9T STATH. [ 2 I n  M a rch  1086.

RESOLUTION HE NON-RATIFICATION OF THB DRAFT CONVEN
TION FOR THE REGULATION OF HOURS OF WORK IN 
AUTOMATIC SHEET-GLASS WORKS.

The Honouri).ble M&. D. G. MITCHELL (InduHtriM aiul Labour 
Secretary): Sir, I beg to move:

‘ ‘ That thin Council, having oonnidered the Draft Convention for tho regulation of 
liourB of work in auton^tic sheet-glaaa works, adopted at the Eighteenth Seeaion of thft 
International Labour Conference, recommends to the Governor General in Counoil that he 
do not ratify the Draft Convention

A few days ago, a pamphlet was distributed to Members of this House 
containing the Report of the Delegates of the Government of India who 
attended the Eigliteenth Session of the Intemational Î }̂>our Conference. 
The Report contains the text of the Draft Conventions. The number of this 
particular Draft Convention is 3, and it will be foimd on page 26 of the pamphlet* 
The gist of the Convention is contained in the first paxt of Artiole I and in 
Article 2, wliich I propose to read for the information of the House. Article 1 
runs:

“ Thiff Convention applies to pereouB who work in successive shifte in n.oce8saril]r 
continuous operations in sheet-gla^ works which manufacture by automatic maojune 
eheet.glasa or other glass of the same characteristics which only differs from sheet^laas ia 
thickness and other dimensions

I draw attention in connection with this Article to the fact that it is 
automatic eontinuous processes only to which the Convention applies. Article
2 rtms:

“ 1. The persons to whom this Con mention applies sliall be employed under a systeni 
providing for at least four shifts.

2. The hours of work of such persona shall not exceed an average of forty-two pec 
week.

3. This average shall be calculated over a period not exceeding four weeks.
4. The length of a spell of work shall not exceed eight hours **.

Sir, under present conditions, workers engaged in continuous processes 
;in  factories may be required to work 56 houra a week. In practicej they work 
in 8'hour shifts, and as they have to put in 66 hours a week, it necessarily 
follows that they cannot have a regular Weekly holiday. By some arrange
ment of theshius and a compression here and there, in practibe the workers 
are usually allowed a regular fortnightly holiday. The conditions are not 
ideal, but I would point to the fifiiot that they have an 8-hour day. tJnder 
the conditions proposed in the Convention, the work will be 42 hours a week 
taken on an average for four weeks. Agttin, the shifts contemplated are 8-hour 
shifts. They are not 6-hour shifts as might appear at first sight possible, 
because one of the main objects of the Convention is to secure a regular weekly 
rest. With an 8-hour shift however, it is obvious that if a man works for 
gix days in succession, he will have worked 48 hours, and will have exceeded 
the 42 hours permitted. Bo, in practice  ̂the shifts are so arranged on a scheme 
whereby, for instance, in one week, he wiU work 48 hoUrŝ  and in the next 
three weeks he will work 40 hours, which averages out for the four weeks, 
M  required by the Convention, to 42 hova l̂ This means he works eight hours



»  day, and in one week he has one clear day’s holiday and in,the suooesfidye 
ttuee weeks he has two clear days’ holiday. Now, Sir, that is a very big jump, 
from an S^hour day with a fortnightly holiday to an 8-hour day with seven 
holidays in four weeks. The present conditions were settled ouly in August 
last in this House in the present Faotories Bill, whieh is a fair compromise 
wrived at after full consultation and discusBion with all interests concerned. 
The only question is, is there any justification after the lapse of a period of 
seven montlbs only to take this sudden jumiJ from 56 hours to 42 ? I put 
it to the House that there is no justification at present for such a very big 
step in advance. The Convention concerns only one small factory in the 
United Provinces employing some two or three hundred men, and I am given 
to understand that the work on continuous processes of manufacture of Aeet- 
glass is no more strenuous than in many other continuous processes in other 
factories in India. There is therefore no special reason for selecting this parti* 
cular small and struggling industry for this very rapid advance in the regula* 
tion of labour.

Sir, I move.
Thb HoNouKABi4B Me. P. N. SAPRU (United Provinces Southern: 

Non-Muhammadan) : Sir, I move the following amendment:
•‘ Thai for the words ‘ that he do not ratify the Draft Convention * the following 

be substituted, namely :
* That the matter l>e brought l>efore the Council for oonsideration after the 

publication of the Report of the Tariff Board on gla^ indufltries in India/*
Sir, as the Honourable Mr. Mitchell has told us, there is only one glass 

factory which will be affected by this Convention in this country. That glass 
factory happens to be situated in the Moradabad district of my province. It 
is in a bad way. People have invested some Rs. 8 lakhs in this industry and 
it is dying for want of adequate Government support. The price of sheet- 
glass in 1927 was Rs. 8-8-0 per hundred square teet. Now, on account of 
the Japanese competition the price has come down to Rs. 5-4-0 per hundred 
square feet.

The HONOUBABLt̂  thk PRESIDENT : May I point out to the Honour
able Member that we an- concerned with hours of work only and not with 
the price of glatw.

T he H onourable Mr . P. N. SAPRU : Sir, my amendment is that 
the question should be considered after the report t>f the Tariff Board on this 
glass industry has been published, that we sliould neither ratify nor accept 
the Convention until the report of the Tariff Board has been published. The 
Tariff Board reported in 1932 and it is not clear wliy that report has not been 
published so far and I am seeking this opportunity to plead the cause of a 
struggling industry in my province. I am not going into the question of hours. 
On that I hold strong views. T recognise that the Factories Act is an im
provement over the present position, but I should have liked the Factories 
Act to go further and accept the 48-hour week. But I am not raising any 
question as regards hours. T want to raise the question of the non-publication 
of the Tariff board's report, and my amendment is that we neither ratify 
nor accept the Convention until the Tariff Board’s report is published and 
we know what the attitude of the Government of India is towards this glass 
factory. It is for that reason that I wanted to give some facts in regard to 
the glass industry. If you think, Sir, that that will be irrelevant I will not 
sf̂ y anything.

* ItaB HoNOtmABtiE THE PRESIDENT : Every amendment must b  ̂
relevant to the Motion before the Council. You cannot take the opportunity
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[Mr. President.]
of moving an wiwdment to digcuss another Mibjeot which doea n̂ >t 
within the soope o f the main Biibjeot or Besolution before the Council. I thMk 
you will do better by not referring to this aspect of yoyr amendment at any

The H o nou bablb  Mb . P. N. SAPRU : Very good, Sir. The position 
is that the Japaiiese have practically captured the Indian market and that 
this industry is in a very bad way. Japan has captured 63*8 per cent, ot 
the Indian market, and therefore I will content myself by merely saying that 
we should neither ratify nor accept this Convention until we know what the 
attitude of the Government towards this industry is. 1 hope that the case 
of the glass industr̂  ̂ will meet with favourable consideration at the hands 
of the Government. This is all I have to say.

T he H onourable  the  PRESIDENT : Amendment moved:

That for the wordis * that he do not ratify the Draft Convention ’ the follofwlag 
substituted, namely;

* that the matter be brought before the Council for conBidoration after the publica
tion of tho report of tlie Tariff Board on glass industrieB in India*.*’

The debate will now proceed both on the original Resolution and on tliin 
amendment simultaneously.

♦ T h e  H o n o t j r a b t ^  Mr. V. V. KALIKAR (Central Provinces: General): 
Sir, I also have not been able to follow correctly the amendment moved by 
my Honourable friend Mr. Sapni. The question before us, as moved by m y 
Honourable friend Mr, Mitchell, is either to ratify or not to ratify the Conven
tion. From the information given to us by him just now it seems that ther̂  ̂
is only one factory in India which is concerned, to which reference has been 
made by my Honourable friend Mr. Sapru. 1 further understand, Sir, that 
the factory is in a tottering condition, that they applied to the Government of 
India fen* protection, that the Tariff Board examined their case in 1932 and 
that as 3 êt the Government hav e not made up their minds whether to give 
protection to this factory or not. I agree fully with my friend Mr. Sapru that 
there is really a case for giving protection to this industry. But so far as the 
hours of work are concerned, we were told by my Honourable friend Mr. 
Mitchell just now that the work was not arduous. (An Honourable Member r 

Tt is arduous” .) Well, if it is so very arduous I would be prepared to consi
der the question of reducing the hours of work. But under the present cir
cumstances obtaining in the factory I do not think we shall be doing justice tô  
that factory by amending the Refiointion of my Honoinrable friend 1&. Mitchell' 
by adopting the amendment proposed by Mr. Sapru. The amendment sayn 
the matter should not be considered until the report is out. Well, I do noV 
r^lly understand the point sought to be made by my friend Mr. Sapru in 
objecting to the passing of the present Resolution by Government in this 
House. If he wants protection for that industry, I would certainly like to 
help him and support his view, but he should put down an amendment or 
come out with a definite Resolution. There ifl nothing practical in this amendt 
ment and therefore I would ask my friend Mr. Sapru to support the ResolU
tion brought by my friend Mr. Mitchell, because 1 frankly ^ t e  here that If 
we reduce the hours of work for this tottering industry, we shall be hindering 
ihe manufacture of sheet-glass. I  m^st admit that I am npt an isidiistr l̂ist^
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I must also frankly state that I do not know the practical workiiig of this 
industry, but I flna ftotn what I have read and from the pamphlet which they 
have oirculated to us that they are really in a very bad way. If we impose 
flOHie sort of condition over them for r^neing the hours of work we shall 
ttiereby hinder and be a party to the reduction of the factory to a worse plight. 
I therefore submit, Sir, that we should support the Resolution moved by my 
friend Mr. Mitchell.

T he H onoukabijc Mb . P. N. SAPRU : On a personal explanation^ 
Sir. I have not raised any question of hours in my amendment.

T h e  U o n o t t e a b le  Mb. P. C. D. CHARI (Burma : General): After hearinĝ  
the Honourable Mr. Mitchell, I feel we must support the Motion made by him. 
It is clear that there is only one factory to which the Convention would apply 
in India and that too in a very bad condition. The Honourable Mr. Mitchell 
pomted out that we fixed the hours of work in the other Act only A few months 
back and we ought to see that having regard to the large extent of imports 
from Japan conditions are made to exist in India lor supporting new industries 
on the lines of the one already in existence, so that we may supply the real 
needs of India. Under these circumstances we are not in a position to enfoiroe 
a Convention based upon a 42-hour week and having regard to the fact that 
•ven the single factory which is in existence is in a tottering condition, I think 
W6 shall be well advised in giving hearty support to the Motion mad  ̂by th» 
Honourable Mr. Mitchell.

T h e  H o n o u r a b l e  Mb . D . G. MITCHELL : Sir, after the most welcome  ̂
thouffh somewhat unexpected, support received from certain Honourable 
Members of the House, I have very little to add in resisting the amendment 
proposed by the Honourable Mr. Sapru. I would only urge upon the House 
that protection is one thing, which depends on a particular set of considera
tions, and the regulation of hours of labour is an entirely difPerent thing, 
dependent upon entirely different consideration ,̂ and that if we mix the two 
together, one or other or both might be prejudiced. I would appeal to my 
Honourable friend Mr. Sapru, I would appeal to his instincts as a lawyer, not 
to be guilty of the fundamental error of misjoinder of causes of action. I Would 
auk him to withdi'aw his amendment.

T h e  HoNotTBABLE Mji. P. N. SAPRU : I have no desire to  press my 
tttnendment; I beg leave of the House to withdraw it. I only wanted to- 
brihg the questidrt o f  protection prominently before the House.

The Hoko^&able Mr. HOSSAIN IMAM : May I ask a questioii ? l>oe« 
the Honourable Member for Industrie# oontetti|^te pnbMnhing the report of 
|li« Tarifi Board ?

T h e  H q k o u b a b l e  D. G. MITCHELL : Sir, on that matter  ̂ I hav^ 
^o direct information. I uxidBrstand that it is $till under oonsideratiipu 4Ad 
^ t  it will be piiblisW as soon as possible, a^d when it is {mblished I gather 
it will contain an explanation of the cause of the long delay.

The amendment was, hy leave of the Oouttoil, withdrawn.
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The HoNorBABLB the PRESIDENT: Resolntion moved;: ,
‘ * That thb Covmoii having coMidered the Draft Cop vention for the regiilaiioti of hotm 

-of work in automatic sheet.glass works adopted at the Eighteenth 'Sension dt the Intem«* 
tional Labour Conference, rooonmiends to the Governor C^noral in ("ounoil that he do not 
ratify the Draft Convention **,

The Question is : .
“  Thftt this Resolution be adopted” .
The Motion was adopted.

■<54 COUNCIL OP STATE. [ 2 1 bt  M aroh  1936.

BBSOLUTION RB NON-RATIFICATION OP THE DRAFT CONVEN
TION ENSUllING BENEFIT OR ALLOWANCES TO THE INVOLUN

TARILY UNEMPLOYED, ETC.

Thib H onoub\blb Mb . D. O. MITCHELL (Industries and Labour 
Seciretairy): Honourable Sir, I move:

** That this Council, having considered the Draft Convention ensuring benefit .or 
•‘lowancee to the involuntarily unemployed, and the Recommendation concerniiig un- 
Pk>]^ent insurance and variotM forme of relief for the unemployed, adopted by the inter. 
Rational Labour Conference at its Eighteenth Session, recommetids to tho Governor General 
^n Council that he do not ratify the Draft Convention nor accept the Kecomniendation

Sir, this Draft Convention is No. 4 and will be found on page 27 of the 
pamphlet to which 1 referred in the course of the last discussion. The gist 
o f it is contained in Article 1, which I will now read :

“  Each Member of the International Laboui’ OrganiBation winch ratific e thif> Conven
tion undertakes to maintain a scheme ensuring to persons who are involuntarily unemploy
ed and to whom this Convention applies :

(o) benefit, by which is meant a payment related to contributions paid in respeoi 
of the beneficiary’s employment whetlier under a compulnory or a voluntary 
scheme; or

(2>) an allowance, by which is meant provision being neither benefit nor a grant 
under the ordinary arrangements for the relief of destitution, but which may 
be remuneration for employment on relief works organised in accordanee 
with the conditions laid down in Article 9 ; or

(o) a combination of benefit and an allowance

Article 2, paragraph 4, mentions that this Convention does not apply 
i »  seamen or agricultural workers. In moving for the rejectioti of this Draft 
Oonvention I have once more to lay stress on the fiact that Government is 
not unsympathetic. Tho chief reason, put in a few words, for rejecting this 
Convention is that as applied to conditions in India it is impracticable. It 
has been asked, and may again be asked today, if unemployment insurajioo 
and benefits can be successfully administered in other countries, then why 
should it not be done in India ? That is the question to which 1 propose to 
set myself to give a reply. I shall take the exatnple of Great Britain as being 
lurobably the best example of the successful administration bf unemployment 
benefit and I shall mention merely a few of the more important feattires relatiiiig 
to labour and labour organisation there. I shall mention four features only 
aixd their results. In the first placê  labour in Great Britain is almost entirely 
Twy highly specialised. A man who works in the cotton textile industry works 
at nothing ebe and is probably not able to work anything else. A man who 
works in steel again has no other alternative to fall bawupon- They are 
«peoialise<l and tied down to their own trades. Secondly, labont is very large
ly localised. You will find in Lancashire people whose fathers and grandfathers 

ave been in the cotton textile industry and in North Ei^land you will find



people engaged iii the working of metals, who have been so engaged for genera
tions on end. Similarly in South Wales you will find ndners who are the sons 
and grandsons of miners. Again the workers usually have permanent homes 
and addresses. Even if they should change locaUty, they move away their 
furniture and engage a new house and settle down again, and resume a more 
or less permanent address. And lastly they are aU literary and very well 
able to look after themselves and to see that their cards are properly filled in 
and that they get their fair due from all concerned. As a result of these four 
conditions it has been possible to devise very elaborate and fairly accurate 
labour statistics. In particular, figures of emplo3onent and unemployment 
are full and fairly accurate and on these figures it ia possible to calculate with 
reasonable accuracy the amount of contribution which is required in order to 
sustain a well devised benefit or allowance scheme. Another result of these 
conditions is that the administration of the benefits as compared with other 
countries is a comparatively simple matter, though as a matter of fact it is 
carried out by a very elaborate machinery and an enormous army of officials. 
The payments can be made regularly and without fraud on one side or omis
sions on the other.

Now, let us examine India very shortly in regard to these same features. 
In the first place, labour is not specialised. To a very large extent., the labour 
even in the most highly organised industry of all, the cotton textile industry, ia 
drawn from the agricultural population. They come for a few months at a 
time, work in the mills and go back. For instance, in my own province, some
times people work in the cotton mills in Nagpur, sometimes in the manganese 
mines in Balaghat and sometimes in their village.

Secondly, the labour is not localised. They come ftt)m villages scattered 
oVer a very wide area, work for a few months in the mills and factories, and 
gO back again.

Thirdly, they have no peniianent address except in their villages. While 
they are working in the factories or elsewhere, very frequently no one knows 
in which particular chaui or bastl they happen to be living.

And fourthly, I regret to say they are illiterate and not yet fully in a 
position to look after their own interests. The results of these conditions are 
serious. The first is that it is impossible to give a definition of the word 
“ unemployed I f a man comes to a factory for six months in the year and 
goes back to his village, and if he gets casual employment there as an agricul
tural labourer, when and how far is he unemployed ? Is he unemployed as 
a factory labourer or is he unemployed as an agricultural labourer ? The 
Convention, I may say, applies to factory labour only. Again, he may be a 
small holder. If he loses his job in the factory, he may very well go back to 
his land and put in a little extra intensive work. Is ho employed or unem
ployed ? Secondly, owing to this general fluidity and lack of definition in the 
conditions of labour, no reliable statistics are at present possible. Something, 
I dare say, could be had but it would be at very great expense and very gi*eat 
trouble and labour. It follows, therefore, that it is not possible to calculate 
the contributions to be made by employers and employees in any scheme of 
unemployment benefit. The hability is entirely unknown, and for Govern
ment to launch into a scheme of this kind would mean signing a blank cheque 
whose ultimate amount may be very surprisingly laxge.

Lastly, the administration of the scheme would be very elaborate and 
costly and almost certainly inefiective. Frmd might occur, it almost certainly 
would occur. Omission would occur on a very large scale. A might get
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[Mr. D. a  Mitchell.]
what he was entitled to but less than be h o {^  for ; B m i^t get les&r than he was 
ontitled to ; C might get nothing at a ll; D might get more thaai fae was entitled 
to. And out of these four m«a, D would be the only man who would be con
tented ; the others would be Yery discontented.

To sum up, Sir, India is unfortunately not quite ready for this very 
advanced scheme for the protection of labour. My suggestion is that we shouM 
wait a little until labour becomes more localised and more organised and then 
see if this scheme is feasible on an expmmental scale. At present, we regret 
to say, it seems to be impossible and I move that the i>raft Ocmvention be not 
ratified.

Ths H onoubable Mr. P. N. SAPRU (United Provinces Southern ; Non- 
MuhanHfiadan); Sir, I move :

’
y “ Tlittfc for tlao words *that he do not ratify the Draft Convention, nor a cc^ t the 

Kecommendation ’ the following be eubstituted, namely :
‘ that such steps, legislative or otherwise, may be taken for the relief of unemploy

ment as would lead to the ratification of the l>aft Convention and the a c 
ceptance of the Recommendation as soon as practicable *.**

Now, Sir, I hope my friend, the Honourable Mr. Mitchell, will not con
sider me lacfemg in appreciation of the good work that his department is doing 
if I deeide, even after his speech, to move my amendment. Sir, the Treaty 
of Versailles lays down that relief of unemployment is one of the duties of 
civilised administrations. We are, as you toow, Sir, an original member of 
the League of Nations and we are boJmd by the Treaty which brou^t < ê 
League into existence. It will be remember^. Sir, that in another plaoe last 
year there was a Resolution on unemployment and the Government accepted 
the main principle underlying that R«^lution. Now, Sir, there is no denying 
the fact that there is a considerable amount of unemployment in industry. 
According to a modest calculation, the number of unemployed is between 
two and three lakhs. That, I submit, Sir, is a very considerable number, 
having regard to the total industrial population of this country. The figures, 
Sir, which I have given cover mines, factories and railways. But they do not 
cover dockyards and they do not cover seamen, and in the case of dock workers 
and seamen there is also unemployment. Sir, the industrial depression and 
the low purchasing power of the people which is consequent on that depression 
have hit the workers very hard and we know also that there is also consider
able middle class unemployment. Now, Sir, I submit that the whdie prob
lem of unemployment is one and indivisible. Middle class imemployment 
is not a merely educational problem. You cannot solve the middle class 
unemployment problem without also attacking this question of industrial 
unemployment.

* Sir, unemployment, as we know, has a very serious eflfect upon a man's 
life and it is for that reason that in western countries the system of unemploy* 
XAoit insurance for the involuntarily unemployed has been evolved. Now  ̂
Sir, here our real difficulty is that the risks of unemployment, it is said, are 
n&t calculable. There are no available statistics of what unemployment there
is. Now, Sir, so far as the collection of statistics is concerned, I must say 
j[ have a complaint agamst Government. Last year, we know two eminent 
«oonoousts, jh :ofes^ Bonrley and Mr. Bobertaon, were brought out firm 
Jtoglan^ to report an this qudstion. Even after th ^  rqK»rt, Sir/no attem|rt/
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Ijas SO far been made to collect statistics of unemployment. Of course, 
12 Noov pc)inted out certain difficulties in regard

- " " ta the coUecticHi of statistioa. He has said that lahotir
not looaBsed h<̂ rê  that it not go highly Rpeoialided as it is in 

England, that the labourer migrates to hi« village and that it ie very difReult, 
Jiaving regard to all these difficulties, to collect adequate statistics. But 
whether adequate or inadequate, the point that I want to raise is, HAve 
you tried to collect any etataptiofi of unemplojrment at rail ? That is one of 
my chief grievances against the Government. If they had oollected statistics, 
we might have been in a better position to implement our obligations in re
gard to unemploynietit insurance. The difficulty, therefore, is not wholly of 
our creation. I think, Sir, there ought to be a serious effort made to collect 
statistics of unemployment.

Then, Sir, it is said that in England, labour is very well organised, and 
that imemployment msttrance started with trade unions, and that yo\i have 
not got the same conditions here. But I am not asking you to take a very 

step fofward. I shaH be satisfiM  with a very small step. I want a begin
ning to be made in the direction of unemployment insurance. The Govern
ment own certain industries in this count 3̂  ̂ They control the railways. 

"iThey are the biggest employers of labour on railways. Then there are Gw- 
emment printing presses, Government ordnance factories and so on. Then 
there are the miimcipal and district boards, cmd they have got their employees. 
Why cannot we begin m a maU way with insurance in these Govemmeodt 
ooncems ? It is possible to have statistics in regâ rd to these Government 
ocxnoems. Ouoe we accept the fMjinciple, and ooee the State shows that it is 
^  model employer, thea other em;ployers also will come in line with the Gov- 
^emment and it will be poflsible for us thereafter to evolve a system of unem
ployment insurance.

Then, Sir, we know that we are giving some protection to industries. 
Why should we not make it a condition when we are giving protection to an 
indiustDry that they will protect their workers also ? I am not opposed to 
protection for otn* industrialists. But if the industrialists want protection 
then our workers also want protection. There will be no harm in our insist
ing that in our protected industries at least there shall be some scheme of un- 
TOiployment instirance. I would suggest that Government should reconsider 
laicir position in the case of those organised industries including plantations 
in whidh the collection of statistics is possible. Given the will, there coiajkl 
be a way, and thait is what I would say in regard to this aspect of the Conveii- 
tfon.

Then I come to another point, and that is, there ought to be some per
manent relief works for the unemployed. You can have permanent relief 
works, because, as we know, we have got slum areas in our towns. T h ^  
slums are a great blot on our civilisation. If you were to undertake the work 
of slum clearance, if you were to midertake the work of improvement of the 
djrainage systems in urban areas, then I am sure you would be able to employ
* lacge number of people, not merely temporarily, but i>ermanently, because 
this kind of work could be spread over a ninnber of years. It will take pro
bably ^nerations for us to get rid of our slums. I want therefore a begin
ning also to be made in this direction.

Then, Sir, I would also refer to another grievance from which the workers 
«ufFer in this county. There is, as far as 1 have been able to gather, no pro
per system of discharge allowances. That is, if aaxy factory diwrfiarges its em
ployees on account of rationalisation, then my suggestion would be that th«
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workers in the fisKjtory should be entitled to get wHne allowanoe for the number 
of years they have put in. 8ir, human life is saored and we to ap{»roaeii 
this question not merely from the point of view of £ a. d, but from the wider 
point of view of humanity. There is, Sir, a mysterious oonnection between 
the individucJ and the society, and the Gtovemment as representing the com
munity cannot escape its responsibility for the involuntarily unemployed. 
The modem individual, Sir, is the product very largely of social forces, and 
it is for that reason that it is necessary for us to take a very firm stand in re
gard to this question of unemployment insurance, and for this reason, Sir,, 
I would press my amendment.

Thb H onourable th e  PRESIDENT: Amendment moved:
“ That for the words ‘ that he do not ratify the Draft Convention, nor accept the 

Recommendation * the following be substituted, namely:
* that such steps, l^islative or otherwise, may be taken for the relief of unemploy

ment as would lead to the ratification of the Draft Convention and the 
acceptance of the Recommendation as soon as practicable*.**

The debate wUl now proceed simultaneously on both the Resolution and 
the amendment.

♦The H onourable Mr. HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : Sir, I rise to support the amendment moved by my Honourable 
friend Mr. Sapru. Before I say anything about the subject-matter, I should 
like to ask a question of Mr. Mitchell. What is the constitutional effect of 
ratification by one House and non-ratification by the other House ? W o, 
know, Sir, that in the other House, this Resolution asking that the Conven
tion be rejected was not passed. Therefore, before I begin my speech, I should 
like the Honourable Member to enlighten the House on the constitutional 
aspect.

T h e  H onourable  the  PRESIDENT : You know very well that Re
solutions are merely recommendations to the Governor General in Council.

T he H onourable Mr. HOSSALN IMAM : My information was that 
in the case of these International Conventions, the position is that they should 
be ratified unless a Sovereign Legislature rejects the ratification. As we know 
that our Legislature is not a Sovereign Legislature, we cannot clearly direct. 
But as we were one of the ori^al signatories to the Treaty of Versailles, we 
have therefore got a status without having a Sovereign Legislature. They 
have to proceed with that mockery of constitutional law. The Recommenda
tions of International Conferences are not being satisfied because of the fact 
that the Legislature has not seen fit to ratify. I therefore, Sir, wish the 
Honourable Member to enlighten us on this point.

T he H onourable Mr . D. G. MITCHELL: I am afraid I can give no 
answer to these legal conundrums oif>hand. But 1 understand that ratifica
tion or rejection has to be done by the legislature, which I take will be the 
Legislature as a whole. What happened in the lower House is that it refused 
not to ratify, but has not ratified. The lower House has spoken with a very 
halting voice and it remains to be seen how this House will speak.

T h e  H onourable Mr. HOSSAIN IMAM : I thought that the Govern
ment had taken legal advice from international lawyers and would be able 
to tell us what would be the net result 1
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Now, Sir, coming to the merits of the amendment, we fiiid in this book 
that in the recommendation can<^ming unemployment insut'ance and various 
forms of relief for the unemployed, specific mention is made on page 32 that 
in countries where compulsory insurance against unemployment is not in 
operation steps should be taken to create such a system as soon as possible. 
This means that the International Conrention realised the position that there 
are countries which have not got unemployment insurance, whose financial 
situation does not allow them to introduce unemployment insurance on a fttll 
scale in a short space of time. Therefore they recommended as an original 
proposition that those countries should not be bound to adcept the fiill scheme 
but they shoidd take steps to introduce it as soon as possible. The amendment 
which my fiiend has moved is also on the same lines. It gives the Govern
ment perfect latitude not to ratify the Convention at the present moment 
but in the meantime to take steps which would make its ratification easy* 
The Government has given us all sympathy in this matter but they have not 
taken any concrete step to bring that day nearer. Sir, in this the greatest 
defect or rather inability from which the Department of Industries and La
bour suflPers arises out of the fact that there are no statistics and it is difficult 
to define “ employment*'. In that connection I find that the Convention 
itself has given perfect latitude to individual countries in Article 2 where it 
is said this Convention applies to all persons habitually emplo5red for wages or 
salaries, and then they have enumerated the kind of persons who may be ex
empted from its application. Part (e) which is of special importance in this 
connection exempts workers whose employment is of a seasonal character 
and the season is normally of less than six months’ duration and they are 
not ordinarily employed during the remainder of the year in other employ
ments covert by this Convention. As my Honourable friend Mr. Sapru 
said, where there is a will there is a way. But if the Government do not wish 
to do anything, of course they can find any number of excuses. Then, Sir, 
the Honourable Sir Prank Noyce stated that while it may be that there were 
300,000 people less employed in the year 1933 than in 1928, it was important 
to rememlwr that there was the ordinary wastage in the internal that would 
reduce the nimiber. Therefore, Sir, if the number of those employed in indus
tries is so small and other people are exempted according to Article 2, for 
instance, domestic servants, workers in posts of a permanent character, workers 
of small age and all those employed in agriculture and other things—if these 
are exempted, then if we had insurance for industrial workers we would have 
to provide relief for about 250,000 men a day. Now, the question arises whe
ther it is a practical proposition for the Government of India to tackle or whe* 
ther it is too big for them ? Whenever it comes to counting the cost of na* 
tion-building departments or of spending money on those who have not, the 
Government is always frightened by the bogey of excessive expenditure. 
But when it comes to expenditure on account of employing big-salaried men, 
men drawing four or five or eight thousand rupees a month as, for instance, 
the creation of five or six berths on Rs. 6,000 to Rs. 8,000 as new Governor
ships for the new provinces, and the creation in these provinces of several neW 
l)osts on Rs. 3,000 or more, they are not backward in finding the money. They 
go on creating high-salaried posts ad infinitum. But when it comes to pro
viding, what I admit is a big sum, say Rs. 6 a month for 260,000 men, then 
they have no money. Then also it is not realised that part of this expendi
ture would come from those people themselves, I mean the workers will have 
to make a contribution and the employ^re will have to make a contribution. 
It is only when this is insufficient to cover the total cost that the balance has 
to be made up by the Government. Farther, Sir, a fact which cannot be 
lost ^ h t  of is thut at the present moment the unemployed can h6 either com.
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Pul<K>rily ksured or we oxight have under Articles 1, 2 .and 3 a voluntary in̂  
îuraiK)e Bcheme. which would ensure the starting of «n experimental measure 

in which it will not be oonpulsory for the Qoremment to insure all the workers 
emptoyed in industry. The soheme might be on an entirely vountary bams. 
Only the people who desire to join it would do sô  and the burden on the tax
payers and tJie Government will be reduced to a minimum. If we are sure 
and if̂  as the oiroumstanoes seem to assure u«» the period of depression is on 
the wane and we are embarking on an era of partial prosperity, the cost o f 
such a scheme would be small. Therefore, Sir, it wa« quite feasible for the 
Qov^nunent to start a voluntary insurance scheme restricted to industrial 
labourers employed for more than six months continuously in industry. There 
is nothing abnormcd or difficult about it. It is a perfectly feasible scheme. 
All that it w;ants is the will to establish unemployment insurance. What we 
want is a Llpyd George in the Cabinet. If they had not had Lloyd George 
in the Cabinet they would not have had tbis unemploj '̂ment insurance even 
in England. Therefore it only wants a man of imagination and nothing more. 
We kMw that imagination is at a discount in our Cabinet at the present mo
ment, and so we cannot but allow these questions to take their natural course. 
The Honourable the Finance Member has himself said t^at he does not want 
imaginative finance.

Now, Sir, coming to the wording of the amendment, it ought to be taken 
into consideration that it is on a par with and in consonance with the Resolu
tion passed in the other place. The other Mouse has neither ratified nor ap
proved of the (Convention. I am therefore ver}̂  much afhiid that if we do 
not ratify the Convention a big constitutional issue will arise as to what is to 
happen when the two Houses are in disagreement, whether it is not lieoessarj" 
to hold a joint session of the two Houses. It would have been better for the 
Goveminent to have waited for a legal opinion on this question rather than 
bring it forward in this form in this House.

Sir, with these words I support the amendment of my Honourable 
colleague.

TnB HoKOUBABtiB Mb . p . C. D. CHARI (Burma : General) : Sir, I feel 
1 cannot give a silent vote on a Motion of very vital importance to the indus
trial workers of the countiy. India is one of the eight (?hief industrial countries 
of Ae world and in spite of that, indiujtrial workers in India form only an in
significant portion of the whole manual workers of India. We had the wel
come information from the Honourable Mr. Mitchell the other day in dealing 
with the questipn of imemployment that we have only 3(X),00() unemployed 
among the industrial workers. That is the impression that I formed-------

Trk HoNOirRABLK Mr . D. G. MITCHELL : Honourable Sir, there 
seems to be some misapprehension about these figures that I gave, I said in 
factories, mines and railways, there had been a reduction sim̂ e U>31, a re
duction in those people registered as l>eing employed, from million to 
2,200,000. It is quite another thing to say that there are now 30U,000 people 
unemployed who otherwise would be working in these industries.

T hjd H on ou bab i^  Me. P. C. D. CHARI: That is enough for my purpose. 
That shows the extent of unemployment among industricJ workers is very 
small when compared to the gigantic proportions to whi<?h imemploymept has 
reach<)d in other walks of life. India industrially has not sufiTei  ̂to the ext^t 
to which highfy p^gani^ indusjifriaV oountries have suffex^. That being
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the case, the present will be a very favourable opportunity to consider fleriouely 
whether the system of uneniployment insurance can be introduced in India, 
If it can l)e introduced at all, this will be a very good opportunity of introduc
ing it. In my opinion and in the opinion of all people who have thought 
about this subject the salvation of India lies in further industrialisation. That 
beii^ 80, the workers who Jire employed in industry is a small fraction of the 
entire working population, and if there is unemployment among industrial 
workers that means that the skill—wliatever the extent of the skill may be, 
they may be semi-skilled or highly skilled—the skill that has been acijuired 
in the course of employment by these people ia likely to be wasted in view of 
what we have heard from the Honourable the Secretary for Labour. If un
employed indus(j:ial workers have no means to fall back upon and there is no 
prospect of employment for them in the near future, there is the danger of the^ 
going back to their villages. ThuB the skill which has been acquired by these 
people is likely to be lost in the arid sands of village penury. In view of the 
future industrialisiition of India and the interest we have at heart of further 
industrialising the country, it is our bounden duty to see that this industrial 
energy of the workers wluch has been acquired is not lost at all. From that 
point of view the value to India of the industrial skill of these unemployed is 
very hich when compared to the value to be set upon them in other industrial 
areas Uko Great Britain where tl̂ ey may have plenty of speci^sed workers. 
Under these circumstances I would request you to consider very serioi^ly this 
problem whether it is wise after all to allow this acquired skill to be wasted. 
I for one would not be in favour of wasting the energy and the skill acquired 
by any worker ; it is too valuable to be allowed to waste. My second point 
is that this Convention has been so drafted by the collective wisdom of tl̂ e 
world consisting of representatives both of workers and of the employers 
and this Convention represents the minimum which the employers aad the 
representatives of workers could agree upon having regard to the interests 
of both the workers and the employers. I find from a perusal of this report 
that this Convention was adopt^ by 80 votes to eight and the BecommeiQida- 
tion by 72 votes to 19. Then there were as many as 16 sessions during which 
this Convention was considered. There seems to have been a full and a v^y 
exhaustive inquiry preceding the adopting of this Convention and the w oo 
ing of the Resolution, a portion of which has been read out to you by the 
Honourable Mr. Hossain Imam, shows that they have taken into consideration 
every conceivable difficulty which may necessitate exemptions in various 
cases and which will be necwsary if the Convention is adopt^, whatever may 
be the stage of development of the country. You will find various ei;̂ ,iixp- 
tions made from (a) to (j) in the matter of making allowances for exceptional 
conditions prevailing in vaa-ious countries and I would also invite your atten
tion to this fact that this Convention, if adopted, would not aj^ly to seameii, 
fishermen and agricultural workers, who form the bulk of the workers in tWs 
country. If this Convention is adopted, it will be workable in this country ; 
the fact that we have no accurate statistics need not deter us in this matter. 
If the Government is only inclined to collect it in the case of these industrial 
workers, it can be done. It may be very difficult to collect statistics of un- 
omployed throughout the country. In the case of industrial areas, we know 
these industries are confined to particular places find it is not very difficult 
at all to collect the necessary statistics. The other reasons given for not 
adopting this Convention seem to my mind to be those very causes which 
woudd appeal to one to see that unemployment insurance for industrial workers 
is adop^ . It is said that these labourers go to the villages when there is no 
work. If there is a system of unemployment benefit, then it is not likely tbat 
these industrial workers will go back to the villages. It is said that it is not
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an easy matter to get the addresses of these unemployed. It is not very 
difficult to get the addresses of those people from the rogisters. If they oomo 
to know that there is some benefit to be derived if they give their addresses, 
I can ftssure the Honourable Mr. Mitchell that not a single one of these in
dustrial workers will leave the plftce without giving a proper address, which 
could be reached in 24 hours. They may be illiterate, but the skill even of 
an illiterate is valuable ^ d  the fact that they arc illiterate need not stand 
in the way. That is an additional reason for giving this allowance becatiso 
it is likely to remove illiteracy wiong these industrial workers. After all, 
looking at it from the point of view of finance, the position is not at all difficult. 
There will bo contributions, if a voluntary scheme is adopted, by the worker 
and by the employer and the Government will have to find only a very small 
amount to finance a scheme like this. I therefore, Sir, cannot see any reason 
why we should say that we should not adopt this Convention. On the other 
hand, there are very cogent reasons for ratifying this Convention by this 
House. One other thing which impresses me is this. The other House refused 
to adopt this cowardly policy of wait and see or the policy of shelving the 
question. That means they want to tackle this problem which is urgent in 
view of the importance to India of these industrial workers. Therefore, Sir, 
I am very strongly opposed to the origin^ Motion made by the Honourable 
Secret^  for Labour.

Coming to the amendment, Sir, the amendment seeks to put o£f this 
question of unemployment insurance for a time. I would not mind the delay 
i f  the Gbvemment would take any steps for the relief of unemployment befon* 
this Resolution for ratification is brought before the House. The question 
of unemployment is a burning problem of the day and i6 becoming more and 
more serioxis and I would urge upon the Government that if they do not want 
to ratify the Convention, let them at least show that they are taking steps 
whiob are reoommended by a Resolution like this, to create the conditions which 
'mil ensure its ratification as early as possible. If the Government would assurê  
me that they are really taking steps with a view to creating these conditioriH 
wUch would admit of the ratification of this Convention, I will be satisfied. 
Otherwise, Sir, I must oppose the original Motion as it stands.

The Hovoubablb Mb . D. G. MITCHELL : Mr. President, a few days 
:;^o We had a long and very interesting debate on the general subject of uu- 
employment during which all the Honourable Members who spoke today spoke 
at considerable length. In spite of the blandishments of the Honourabh  ̂
mbver of this amendment, I decline to be drawn again from the straight path (if 
toy t*resent Resolution into the very wide path of t îa general discussion. 
The point before us is whether we should refuse to ratify this Convention 
or not and beyond that I decline to stray.

The Honourable Mr. Sapru bUmed the Government of India becaua^
- tliere are n o  statifltics of imemploymcnt available. That was not quite mX 
.pMint. I admit the;re are no statistics available but my chief point was that, 
try how we may, we never will get statistics under present conditions on 
which any reliance whatever could be placed. The things of which we are 
asked to collect statistics are things which are not measurable. As I hav(‘ 
ttbfeady pointed out, we are asked to collect statistics of the unemploye d, and 
we do not know when a man is employed or when ho is unemployed. Th<* 
Honourable Mr .Sapru too uiges Government to start these schemes ot insurance 
benefits in its own presses, railwayH and so forth. Now that, Sir, is urging
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Government to Htart a scheme of tliifl sort precisely where it is not needed. 
Thefte are all Government Bervices which fire all adequately protected by leave 
allowances, provident fandp and so forth. It would be an insult to the i>oorer 
people of India to Start this special seheme for the benefit of Government 
services when the poorer factory labouif rs are still living unprotected. There 
would be no point in doing this. It would be an experiment of no value and 
would merely accentuate existing difFerences of service.

T he H onoubable  Mb. P. N. SAPRIT : I naid also organise protected 
industries.

The H okoubablb Mb . D.Q. MITCHELL iThat, Sir, is a question we 
dealt with on the last Resolution. Again, the protection of labour and the 
protection of industry are two entirely different things. I do not see why 
sugar factories should be on any other footing than factories which are not 
protected. If there is anything differentiating them from any other factories, 
I should say that in sugar factories you would probably find that the very 
difficulties of which 1 am complaining exist in a more acute form. Labour 
would be quite indeterminate and quite an impossible subject for the collec
tion of Accurate statistics.

The Honourable Mr. Hossain Imam complained of a general lack of ima
gination. If ho had only been able to listen to his own speech, I am sure his 
complaint would not have been quite so strong. He wants us to start a volun
tary scheme and he says that uixder a voluntary scheme the contribution of 
Government would be very little. He seems to think that I have been ad
vocating the non<ratification of this Convention on the ground of expense. 
That, I think, was a point which I mentioned but on which I laid no great 
stress. But in any case, I would mention to him that in any voluntary scheme 
the expense to Government would be considerable. At present, in England, 
I understand the total contribution for a man is 2s. 6d., of which the employee 
pays 9d., the employer pays 9d.y and the State pays a shilling. That secures 
the man an allowance of lls. a week while he is unemployed. I would just 
draw attention to these figures £is the Honourable gentlemen have been in
clined to flout this question of expense. The expense would be considerable 
not only to Government but also to those themselves engaged and under a 
voluntary scheme the expenses would be very considerable indeed. Even 
9(2. to aecure is, roughly speaking, 5 per cent, of the allowance. If you 
took Rs.lO as a reasonabte allowance for a man in India, he would have to pay 
about 8 annas a month. Well, in regard to that, a scheme was tried in Kehwra 
in the Salt Mines,—I think it was in connection with a medical insurance. It 
involved the payment of half an amia in the rupee and amounted roughly to
10 annas per head amongst the men. Practically with one unanimous voiĉ e 
the workers refused to have anything to do with it.

The Honoiu-able Mr. Chari spoke very hopefully about the collection 
of statistics, as being easy once the system of benefits is introduced. Ho 
argued that j)cople would not go back to the villages but would stay on in towns 
and receive the dole. Does the Honourable Mr. Chari really think that tJiis 
is sound economics ? Would he rather that these men stayed on in the slums 
of towns and drew a petty dole than that they went back and did their best 
for their land ?

Thh H onoubablb  Mb. P. C. D. CHARI: They would wait until they 
Were absorl)ed in the towns,
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The H o n o u r a b l k  M h . D . Q . MIT0H£J^L : The^ could 4̂ qultlly 
w<j11 in the villages. They wowld very quickly know in the villages if there is 
work going in the factories. Mr. Chari and Mr. Sfttpm ask^ Govenm^nt to 
organiso industries, to create conditionB whereby this insurance sc‘hcme would 
l)f> popfulajr.
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The Honoubable Mr . P. C. D. CHARI : My point was that it indufltries 
were created they would be able tf> u«e i^) all tjiefte unemployed.

The HoNorrBABLE Mb. P. Q. ftflTClJELlA ; Ji’ indv»trie« ar  ̂ created 
on a looaliaed and organised basiB, I liave no doubt Government would take 
up again the question of this, unetuploymeiit ipsur^ce echen^* To ivsk 
GovcrnnU)nt, or any Government, to citeate those conditioi^s by governmental 
action is to ask it to work mimcles. Tlie sin p̂le question before the House 
is not the measiu*©B which Government is to take to rpUeve unen^plctyment 
but t/jie question whotht;r w<» Hhould ratify thiy Convention or not. I say thea'e 
is no doubt that conditions in India would not jutttify us iu ratifying this Con
vention and do not juKtify us in putting ofF making ;a decision on this point. 
I n.sk the House to rojeĉ t the amendment.

The H o k o u ra b lk  th e  PRESIDENT : Resolution moycd :

^*Tiiat this Council, haying coniddered the Draft Convention enstirh^g benefit 6t al
lowances to iiio involuntarily unemployed, and tho Rccc^mendatiou^eomf^i^g 
I^oyment insurance and varioua formg of relief lor tlie unen^iloyed; adopteid by the Inter
national Labour Conference at ita E|ghteentli Seagion^ reeouunei^s to t̂lie Gov^t^or 
General in Council that he do not ratify the Draft Convention^ nor accept tjie Recomnien- 
datioii *\

To which an amendment has been' moved: ; ^

** That for the words * that he do not ratify the foo ft Convention, nor aocept the 
Recommendation’ the following be substituted,.namely :

‘ that such steps, le^gislative or otherwise, may be taken for tfee relief 6if uiienij^oy- 
mont is  would lead to the ratification ck the Draft <!onventioii itid the ' otiî ep- 
tance of the Bdcommendation as soon a« practicable  ̂ I -

The Question is : . ,

“ That this amendment be adopted/*

The Council divided :

AYEB--8.

Banorj«e  ̂The Honourable Mr. Jagadish [ Kaiikar^ «Tlve Honourable Mr. V, V. 
Chamira. . ; Padshah Sahib |3ai-badur, The Honour-

Chari, The Honourable Mr. P. C. 1). 
Goumler, Tli<* Hoaourable Mr, V.

Vellingiri.
HoJisain TmRm, The Honoaruble Mr.

abte Saiyed Mohamed,., . ^
Sapru, The Honourable liifr. P. 
Suhrawardy, The Honourable Mr,
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Akbar Khan, The Honourable Lieute- 
tiant-Oolonel Nawab Sir Mahomed.

Basu, Tho Honourable Mr. Bi jjay Kumar.
Bata Singh, The Honourable Sardar.
Ohotty, The Honourable Diwan Baha

dur G. Narayanafiiwami.
Chokay, The Honourable Khan Baliadur 

Dr. Sir Nasarvanji.
Ghosal, Tho Honourable ’Mk. Jyotsna- 

nath.
Gladstone, The Hbnourable Mr. S. I).
Glaan, The Honourable Mr. J . B.
Hafeez, The Honourable Khan Bahadur 

Syed Abdul.
Johnson, The Honourable Mr. J. N. G.
M'enon, The Honourable Diwan Baha

dur Sir Hamunni.
Miller, The Honourable Mr. K.
Mitchell, Tho Honourable Mt. D. C\.

Mitha, The Honourable Sir Suleman 
Casaim Haji.

Muhanunad Din, The Honourable Khan 
Bahadur Chaudri.

Muhammad Hussain, The Honourable 
Khan Bahadur Mian Ali Bakeh.

Noon, The Honourable Nawab Malik 
Sir Mohammad Hay at Khan.

Pandit, The Honourable Sardar Shri 
•*i^annath Maharaj.

P h ilip , T h e  H on ou ra b le  M r. C. L .
Husftcll, The Honourable Sir Guthrie.
Spence, The Honourable Mr. G. H.
Stewart, The Honourable Mr. h'. W.
Stewart, The Honourable Mr. T. A.
Tallents, Tho Honourable Mr. P. C.
Ugra, The Hbnourable Rai Sahib Pandit 

Gokaran Nath.
Yamin Khan, 'I'he Honourable Mr. 

Mohammad.

The Motion was negatived.

T h b  H o n o x j r a b l b  t h e  p r e s id e n t  : Resolution moved :

“ That tliis Council, having considered the Draft Convention eoBuring benefit or 
allowances to the involuntarily unemployed, and the Recommendation concerning un
employment insurance luid various forms of relief for the unemployed, adopted by the 
International l^boiu* Conference at its Eighteenth Session, recommends to the Governor 
General in Council that he do not ratify the Draft Convention, nor accept the Recommen
dation **.

The Question is :
That this Resolution be adopted.”

The Motion was adopted.

STATEMENT OF BUSINESS.

T h e  H o n o x j b a b l i : Mr. M. G. HALLETT : Sir, on l>ehalf of the Honour
able the Lfcader of the House, I ask your permission to make the following 
Statement of Business.

The Council, Sir, will have no further business pending the passing of 
Bills in another place. It is expected that the earliest Bill to be passed in the 
other House will be the Bill to amend the Indian Tariff Act and that that 
Bill will be passed by the other House on Monday next. I would suggest 
therefore that the Council should adjourn till Tuesday next for the laying of 
that Bill, on the understanding that if tho Bill is not passed in the other place 
on Monday, a circular will be issued on the evening of Monday cancelling the 
meeting ot this Council for the following day.

The Council then adjourned till Eleven of the Clock on Tuesday, the 26th 
March. 1935.




